
Crml. No. 227/2021. 

FIR No. 339/2021. 

PS Narela. 

U/s 33 Delhi Excise Act. 

State VS Surender. 

 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

   Report of IO is silent as to whether the solvency document of the surety was got 

verified from the Post Office or not.  Further, applicant has also not attached the bail order. 

   Fresh report be filed and bail order be attached. 

List on 07.08.2021.   

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

  



Crml. No. 231/2021. 

FIR No. 2670/2021. 

PS Bh. Dairy. 

U/s 411/34 IPC. 

State VS Ajay @ Chikna. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 16.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount and a prayer for 

reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 16.07.2021. 

  Copy of the order be given dasti. 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

  



Crml. No. 233/2021. 

FIR No. 2670/2021. 

PS Bh. Dairy. 

U/s 411/34 IPC. 

State VS Vijay. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 16.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount and a prayer for 

reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 16.07.2021. 

  Copy of the order be given dasti. 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Crml. No. 232/2021. 

FIR No. 26465/2020. 

PS Bh. Dairy. 

U/s 411/34 IPC. 

State VS Ajay @ Chikna. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 15.07.2021 

subject to furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount and a prayer for 

reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 15.07.2021. 

  Copy of the order be given dasti. 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

  



Crml. No. 234/2021. 

FIR No. 26465/2020. 

PS Bh. Dairy. 

U/s 411/34 IPC. 

State VS Vijay. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

 This is an application moved on behalf of the accused seeking reduction of surety 

amount. 

Present: Ld. APP for State. 

  Ld. counsel for applicant/ accused. 

 

  It is submitted that accused was granted bail by this Court vide order dated 15.07.2021 

subject to furnishing of personal bond in the sum of Rs 15,000/- with one surety of like amount.  It is 

further submitted that accused is unable to produce a surety for the said amount and a prayer for 

reduction of surety amount is made. 

  Heard.  Perused. 

  In view of the submissions so-made, application in hand is allowed.  Accused be 

released on furnishing of personal bonds in the sum of Rs.5,000/- with one surety of like amount.   

  This order shall form part and parcel of order dated 15.07.2021. 

  Copy of the order be given dasti. 

  

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

 

  



Crml. No. 218/2021. 

E FIR No. 0117157/2021. 

PS Bh. Dairy. 

U/s 379/411 IPC. 

State VS Deepak @ Khajja @ Chajja S/o Devi Ram. 

 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Ms Kajal Chibber, Ld. LAC for applicant/ accused. 

   

  Report received from IO. 

  The case of the prosecution is that accused and his associate were found in possession 

of a motorcycle stolen on 29.06.2021.  

   Heard and perused. 

   Accused is in custody since 09.07.2021. Recovery in the matter has already been 

effected. Hence, no purpose would be served by keeping the accused in custody any more.  

Accordingly, bail is granted to the accused Deepak @ Khajja @ Chajja S/o Devi Ram upon 

furnishing of personal bond in the sum of Rs.15,000/- with one surety of like amount subject to the 

following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Crml. No. 226/2021. 

FIR No. 520/2016. 

PS Narela. 

U/s 279/337 IPC and 33/58 Delhi Excise Act. 

State VS Ankush Dahiya @ Ankur Dahiya. 

 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



CC No. 5457/2018. 

Reena Singla VS M/s Ashley Tech Pvt Ltd. & Anr. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is an application seeking release of RC. 

 

Present: Ld. Counsel for the applicant. 

     

   The prayer made by the applicant already stands decided vide order dated 18.11.2019.  

   Application accordingly stands disposed off.   

    

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Crml. No. 228/2021. 

FIR No. 517/2021. 

PS Bh. Dairy. 

U/s 392/397 IPC. 

State VS Raj Kumar. 

 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

     

   More time sought by IO for verification of bail bond.   

   Fresh report be filed on 07.08.2021. 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Crml. No. 229/2021. 

E FIR No. 582/2020. 

PS Bh. Dairy. 

U/s 379 IPC. 

 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

   This is an application for release of case property (mobile phone) on superdari 

moved on behalf of owner/applicant Sadam. 

 

Present: Ld. APP for State. 

    

   Reply received.  

   Present FIR has been transferred to PS Swaroop Nagar. Hence, this court does not have 

the territorial jurisdiction to try the present application.  

   Thus, the same stands dismissed.  

    

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Kirti Luthra VS Kamla & Ors. 

PS Narela. 

U/s 200 CrPC. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

   Fresh complaint u/s 200 CrPC received.   It be checked and registered. 

 

Present: None. 

 

  Let ATR be called through IO/ SHO concerned for 07.09.2021.  

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 

 

  



Sunita Kaushik VS Rakesh Kumar & Ors. 

PS Narela. 

U/s 156 (3) / 200 CrPC. 

 

06.08.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

   Fresh complaint u/s 200 CrPC along with application u/s 156 (3) CrPC received.   

 

Present: None. 

 

  Let ATR be called through IO/ SHO concerned for 07.09.2021.  

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                06.08.2021 
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